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Calcutta High Court

Case No: None

In re The Emperor on

the prosecution of Beni

Madhab Banerjee

APPELLANT

Vs

RESPONDENT

Date of Decision: May 2, 1911

Judgement

Stephen, J.

This Court being of opinion that the said Beni Madhab Banerjee was entitled to certified

copies of the notes of the said Third Presidency Magistrate in the said case, it is ordered

that the said records be kept until further orders with the Registrar of this Court and it is

further ordered that the said applicant Beni Madhab Banerjee be at liberty to take copies

of the notes of the said Magistrate appearing in such records. Babu G.C. Dey, Attorney

for Beni Madhab Banerjee.
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